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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

Application No. 85 of 2021 (SZ)

IN THE MATTER OF:
M/s. Parisara Hitharakshana Samithi,
Rep. by its SecretarY Mr. K. Ramesh,

Somashekar Building, I Floor,

Devarayasamudra. Mulbagal Taluk,

Kolar District, Karnataka - 563727.

L

VERSUS

The Union of India,
Rep. by its secretary,
Ministry of Environment, Forest and Climate Change,

Paryavaran Bhawan, Jor Bagh Road,

New Delhi - 110003.

The State of Karnataka,
Rep. by Chief Secretary
Room No. 320, 3rd Floor,

Vidhana Soudha, Bangalore - 560001.

Department of Forest, Ecology and Environment,
Rep. by Additional Chief Secretary
Karnataka Government Secretariat,
Room No. 447, 4ln Floot Gate No. 2,

M.S. Building, Bengaluru - 560001.

.,. Applicant
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4 Revenue Department, State of Karnataka,

Rep. by the PrinciPal Secretary,
Room No. 505, sth Floor, Gate No. 3,

M.S. Building, Dr. B.R. Ambedkar Veedhi,

Bangalore - 560001.

Department of Mines and Geology,

Rep. by its Secretary
Room No. 136, 1st Floor, Vikasa Soudha,

Bangalore, Karnataka - 560001.

The Director,
Department of Mines and Geology,

No. 49, Khanija Bhavan, Race Course Road,

Bangalore, Karnataka - 560001'

The Deputy Commissioner and Chairman,

District Stone Crusher Licensing and Regulation Authoriw
Office of the Deputy Commissioner,
Mulbagal Road, NH-75,
Kolar District, Karnataka - 563101.

Karnataka State Pollution Control Board,
Rep. by the Chairman,
Parisara Bhavan, No.49,4th and 5th Floor,

Church Street, Bangalore - 560001.
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9 The Principal Chief Conservator of Forests,

State of Karnataka,
4th Floor, Aranya Bhavan,
Malleshwaram, Bangalore - 560003.

10. The Deputy Conservator of Forest,

Forest Offlce, K.N.S. Post,

BangarPet Road, Kolar,

Karnataka - 563114.

11. The Tahsildar,
office of the Tahsildar,

Mulbagal Taluk, Kolar District,
Karnataka - 563131.

L2. State Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,
No. 706, 7th Floor,4th Gate.

M.S. Building, Bangalore - 560001.

13. The Panchayath Development Officer.

Devarayasamudra Grama Panchayath,

Devarayasamudra, Mulbagal Taluk,

Kolar District, Karnataka - 563727.

74. M/s. G.V.V. Construction,
Rep. by Proprietor,
Varadapura Village, Mulbagal Taluk,

Kolar District. Karnataka - 563114.

TrSn4

3



4

15. M/s. Balaji Granites,
ReP. bY ProPrietor,
No.39, Balaji Nilaya, Basavanapura Main Road,

K.R. Puram, Bangalore - 560036.

16. M/s. SVS Associates,
Rep. by ProPrietor,
Yelagondahalli Village, Mulbagal,

Kolar District, Karnataka - 563127.

!7. Sri T.V Srinivas,
Chamarahalli Village and Post,

Huthur Hobli, Mulbagal Taluk.

Kolar District, Karnataka - 563129

18. Sri S, Kumar.

Devarayasamudra, Mulbagal Taluk,

Kolar District, Karnataka - 563727.

19. M/s. P.M, Granites Export Pvt. Ltd.,

Rep, by its Managing Director,
No. 129,7th Main, V Block, JaYa Nagar,

Bangalore, Karnataka - 560041'

20, M/s. PMU Constructions Pvt. Ltd.,

Rep. by its Managing Directo[
No. 17, 38th Cross, 8th Block, Jaya Nagar,

Bangalore, Karnataka - 560041.
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21, Manjula Bran Traders,
Rep. bY its ProPrietor Sri Ram K.,

"Srinilaya", 2nd Floor, Ashwini Layout,

KSRTC DePot Bangalore Road,

Chintamani, ChikkaballaPura,
Karnataka - 563125'

22. M/s. United Infra CorP. Ltd..

Rep. bY its Managing Director,

Devarayasamudra, Mulbagal Taluk,

Kolar District, Karnataka - 5637?7

23. Sri Venkateshwara Crushers,
Rep. by its Proprietor Sri Sonna Gowda,

Hosakere Village, Devarayasamudra,
Mulbagal Taluk, Kolar District,
Karnataka - 563L27.

24. M/s. Millenium Crushers,
Rep. by its Proprietor sri Lakshminarayan,

Sy. No. 179. Devarayasamudra,
Mulbagal Taluk, Kolar District,
Karnataka - 563127.

... Respondents
AFFTDAVIT FILED ON BEHALF OF SRI T.V. SRINIVAS - 17th

RESPONDENT
I, T.VSrinivasa, Son of Mr. Thimarayappa. aged about 62 years, having
address at Chamarahalli Village and Post, Huthur Hobli, Mulbagal Taluk,
Kolar District, Karnataka - 563729, do hereby solemnly affirm and state as

follows:

Trr$urr--
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1. I state that I am Sri T.V. Srinivas, the 17th Respondent herein and as

such I am well aware of the facts and circumstances of the case and

am competent to swear to this affidavit'

2. I state that the above Original Application has been filed, seeking

directions to declare the Devarayasamudra Virushabhadri Hill region'

Devarayasamudra Viltage, Mulbagal Taluk, Kolar District, Karnataka,

as an eco-sensitive region and to forbear the private respondents

from carrying on crushing and mining activities in the said region'

3. The allegations in the Original Application, insofar as they are made

against this Respondent, are denied' I state that the quarry activity

is carried on onty under valid statutory permissions and subject to

the conditions imposed by the competent authorities.

4. I submit that this Respondent is operating a quarry for building stone

over an extent of 2.20 acres situated at Sy No. 199 of
Devarayasamudra Village, Kolar District with valid permissions and

clearances and the same was established from the year 2010.

5. I further submit that the Applicant's specific allegations regarding the

threat to the habitat of the endangered Kolar Leaf Nosed Bat and the
surrounding ecology are entirely baseless and factually incorrect. The

Office of the Senior Geologist, Department of Mines and Geology,
Kolai vide Official Letter No.

DMG/SG(KOLAR)/HANUMANAHALLT /2024-25/80 dated 12.04.2024,
has investigated this issue and reported that no building stone lease

or crusher unit has been sanctioned within the 1.00 km Safe Zone of
Hanumanahalli village, being the declared Kolar Leaf Nosed Bat

\.1 grrrrr-
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Conservation Reserve. The said report further records that quarry and

crusher units in Devarayasamudra village are situated beyond the

prohibited conservation zone. Therefore, the allegation that this

Respondent is operating in an ecologically prohibited area is factually

incorrect and unsustainable.

6. I submit that the Environmental Clearance for Building Stone Quarry

was originally issued under File No. SEIAA 447 MIN 2019 on

19.08.2019. The extension in validity of the Environmental Clearance

was issued on L6,O4'2O25 pursuant to proposal No'

SIA/KA/MIN/51809012025. The extension records that the project is

a Building Stone Quarry at Sy. No. 199 of Devarayasamudra Village,

Mulbagat Taluk, Kolar District, over an extent of 2 acres 20 guntas,

and that the validity of the Environmental Clearance stands
extended to 23 years including mine closure from the date of issue

of validity of EC.

7. The Environmental Clearance conditions require, inter alia, plantation

along the approach road and maintenance of safe buffer zone, regular

health check-ups for workers, metal sheet barricading around the

working area, measures to arrest noise and vibration, maintenance

of buffer all around the lease area, compliance with the action plan

submitted to the observations in CCR, and compliance with labour

laws and the Mines Act.

8, I state that the unit's activities are within the safer zone / permissible

zone of influence based on which the competent authorities granted

the respective clearances, after consideration and cannot be treated
as illegal merely on the basis of bald allegations in the Original

Application.

'(l 8".,r.rr-
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9. As evidenced by the Senior Geologist's report dated t2'04'2024' the

authorities have enforced the 1.OO km Safe Zone around the Kolar

Leaf Nosed Bat Conservation Reserve, and the lawful existence ofthe
quarry outside the said zone confirms compliance with the applicable

ecological restrictions. The authorities have considered the applicable

statutory requirements and only thereafter issued permissions'

Therefore, the allegation that this Respondent is carrying on illegal or

impermissible operations in an ecologically prohibited area is baseless

10. I further state that the Environmental Clearance itself records

that it is subject to the final outcome of W'P. No' 19135/2023, W'P'

No. 276t112023 and O.A' No' 85l2}2t pending before the Hon'ble

National Green Tribunal, Southern Zone, Chennai. I undertake to

comply with all directions issued by this Hon'ble Tribunal and the

competent statutory authorities'

11. In view of the above, the allegations raised in the Original

Application against this Respondent are denied as false, misconceived

and baseless.

Under the above circumstances, it is humbly prayed that this Hon'ble

Tribunal may be pleased to dismiss the Original Application in O.A.

No. 85 of 202L (SZ), insofar as against this Respondent, and thus
render justice.

Solemnly affirmed at Chennai
on this 14th day of July, 2026
and signed his name in my presence.

8
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TRANSLATED FROM KANNADA TO ENGLISH 
 

Office of the Senior Geologist, Department of Mines and Geology 
Kolar 563103 

Room No.S3 & SA3, 2nd Floor, Zilla Adalitha Bhavan, NH-
75(04),Kumbarahalli, sgkolar@gmail.com 

No.DMG/SG(KOLAR)/HANUMANAHALLI/2024-25/80 
Dated 12-04-2024 
  

To: 

Hon'ble Director 
Department of Mines and Geology. 
Khanija Bhavan,  
Bangalore-01. 
 
Dear Sirs, 

Subject : Kolar District. About the declaration of the 1.00 km 
area around Molajagilu as safe. Hanumanahalli Zone of the hill 
(Safe Zone) 

Ref.No. Government Letter No.CI 310 MMS 2018, Dated 
28.08.2018 and 24.06/2019  

Further references related to the subject and reference, it is 

directed to submit a report regarding the declaration of a 1.00 km 

area around Hanumanahalli Hill, Mulbagil Taluk, Kolar District as 

a Safe Zone. 

The announcement has been made and a notification has been 

issued on 03/06/2019, the Hanumanahalli Hill, Mulbagil Taluk,  

Kolar District, has already been declared as Kolar Leaf Nosed Bat 

Conservation Reserve on 03/06/2019 and a notification has been 

issued. The said hill is the only habitat of the endangered Kolar 

11



Leaf Nosed Bat in the country. The report of the Kolar Leaf Nosed 

Bat Conservation India Trust has been given (Copy attached.) 

The documents in this office have been checked and no building 

stone lease and crusher unit has been sanctioned within 1.00 km 

of Hanumanahalli village and no granite lease has been 

sanctioned from the head office. Within 4.00 km from Kolar Leaf 

Nosed Bat Conservation Reserve in Hanumanahalli village, 03 

stone quarry leases in an area of 11-00 acres have been 

sanctioned without auction and 05 stone quarry leases in an area 

of 50-00 acres have been sanctioned through tender co-auction 

and licenses have been given to 02 crusher units. 

Further, applications for quarry leases in Devarayasamudra 

village are pending and applications for quarry leases in 31-ZC 

Ranvaya have also been received. Licenses have been issued for 02 

quarry leases and 02 crusher units in Yalagondahalli village, 7.00 

km from the Kolar Leaf Nosed Bat Conservation Reserve in 

Hanumanahalli village. 

Regarding the construction stone mining and crusher unit 

operation within the limits of Devarayasamudra and 

Yalagondahalli villages, the Hon'ble National Green Bench, South 

Zone, Chennai, filed an application No. 85/2021, dated 

07.07.2023 de Deputy Inspector General Forest (MOEF & CC)  the 

Hon'ble National Green Bench, vide order 05:25.07.2023, has 

issued an order prohibiting construction stone mining and 

crusher activities as Devarayasamudra and Yalagondahalli villages 

are located near the Kolar Leaf Nosed Bat Conservation Reserve in 

Hanumanahalli village. Challenging the said order, the Hon'ble 

12



National Green Bench, vide order 2:23.08.20235 in the Karnataka 

High Court, issued a stay order on the order 19135/2023 ब#द% and 

the case is under trial in the court. The Hon'ble National Green 

Bench has attached the order dated 25.07.2023 and the orders 

dated 23.08.2023 in Writ Petition No. 19135/2023 filed in the 

Hon'ble State of Karnataka High Court. 

In an area of 1.00 km around Hanumanahalli Hill, Mulbagil 

Taluk, Kolar District, the department has not sanctioned any 

building Stone lease, Granite lease, Crusher unit, therefore, there 

is no objection to declaring the said area as a Safe Zone. The 

report has been respectfully submitted for your perusal and 

further action. 

        Your’s Truly, 

Senior Geologist 
Department of Mines 
& Geology 
Kolar District 
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File No.: SEIAA 447 MIN 2019
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

KARNATAKA)

***

Dated 16/04/2026

To,

Sri. T V SRINIVASA
tvsrinivasa02@gmail.com

Subject: Extension in validity of prior Environmental Clearance (EC) dated granted to the project under the 
provision of the EIA Notification 2006 and as amended thereof regarding.

Sir/Madam,
This is in reference to your application submitted to Ministry vide proposal number 
SIA/KA/MIN/518090/2025 dated 13/05/2025 for an extension in validity of prior Environmental 
Clearance (EC) granted to the project under the provision of the EIA Notification 2006-and as amended 
thereof.

2. The particulars of the proposal are as below :

(i) Validity Extension Identification No. EC25C0108KA5701111N
(ii) File No. SEIAA 447 MIN 2019
(iii) Clearance Type Application for Validity Extension of EC- Form-6
(iv) Category B2
(v) Schedule No./ Project Activity 1(a) Mining of minerals
(vii) Name of Project Building Stone Quarry
(viii) Location of Project (District, State) KOLAR, KARNATAKA
(ix) Issuing Authority SEIAA
(x) EC date

(xi) Status of implementation of the project Project is operational for partial components/units 
envisaged in the EC

(xii) Whether any amendment to the earlier EC 
has been sought? No

Plot/Survey Khasra Nos.:
 

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-6 were submitted to 
the SEIAA under the provision of Para 9.0 of the EIA notification 2006 and its subsequent amendments. Details in 

3. 
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Form 6 can be accessed from the PARIVESH portal by scanning the QR Code above.

The brief about the reasons for an extension of validity of EC, as submitted by the Project Proponent in Form-6 and 
presented during SEIAA is annexed to this letter as Annexure (1).

4. 

The above-mentioned proposal has been considered by SEIAA in the meeting held on 27/03/2026. The minutes of the 
meeting and all the project documents are available on PARIVESH portal which can be accessed by scanning the QR 
Code above.

5. 

The SEIAA, in its meeting held on 27/03/2026 based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for extension in validity in Environment 
Clearance under the provision of EIA Notification, 2006 and as amended thereof.

6. 

The SEIAA has examined the proposal in accordance with the provisions contained in the Para 9 of Environment 
Impact Assessment (EIA) Notification, 2006 & further amendments thereto and based on the  
recommendations of the State Environment Impact AssessmentAuthority(SEIAA) Appraisal Committee hereby 
accords Extension in Validity of Environment Clearance for the instant proposal of M/s. T V SRINIVASA under the 
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of EC conditions, general 
instructions issued vide EC letter dated and EC identification number SIA/KA/MIN/518090/2025

7. 

This issues with the approval of the Competent Authority8. 

Copy To
1. The Secretary, Ministry of Environment, Forests and Climate Change, Indira, Paryavaran Bhavan, Jor Bagh Road, 
Aliganj, New Delhi – 110 003,
2. The Director, Department of Mines and Geology, Khanija Bhavan, Race course road,
Bangalore – 560 001
3. The Member Secretary, Karnataka State Pollution Control Board, Bengaluru,
4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ), Kendriya Sadan, IV Floor, E & F wings, 17th 
Main Road, Koramangala II Block, Bengaluru –560 034,
5. Guard File,

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. 1

S. No EC Conditions

1.1

1. To grow trees all along the approach road & buffer zone during the first year of operation.
2. To carry out regular health check-up for the workers in the nearby Hospital.
3. To provide metal sheet barricade to a height of minimum 3 mtrs around the working area.
4. To take necessary measures to arrest noise and vibration from the quarry area.
5. To maintain buffer all-round the lease area.
6. To comply with the action plan submitted to the observation in CCR.
7. EC is subject to final outcome of W.P. No. 19135/2023 & W.P. No. 27611/2023 pending before 
the Hon’ble High Court of Karnataka and Original application No. 85/2021 pending before the 
National Green Tribunal (SZ), Chennai.
Action: Member Secretary, SEAC to forward the proposal to SEIAA for further
necessary action.
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State Level Envi ro n ment I m pact Assessment Autho rity- Ka rnata ka
(Constituted by MoEFCC, Government of lndia, under section 3(3) of E(P)Act, 1986)

No. SEIAA 447 MIN 2019

Prea nr ble:

Attention is invited ro rhis Aurhority's letrer No. SEIAA 447 MIN 2019 dared 19.08.2019
regarding the granted oiEnvironmental clearance for Building Stone euarry project ar Sy.No. 199
of Devarayasamudra village, Mulbagal raluk, Kolar Disrricr (2-20 Acres) to Sri r. V. Srinivasa.

Further, Project Authorities have requested vide online application bearing proposal No.
SIA/KA/MlN/5 I 809012025 dated 23.02.20261or Extension of Validity of EC.

The State Expert Appraisal Commiltee (SEAC) considered the proposal during rhe meeting
held on 02"d & 03'd March 2026. The Commitee as per lhe provision in uoeptct oM dared
13.12.2022, after discussion decided to recommend the proposal 10 SEIAA to grant extension of
validity ofEC for 30 years from 19.08.2019or till the validity of lease whicheveiis earlier, with all
other conditions remaining same as per rhe EC issued by SEIAA on 19.0g.2019, with Iollowing
consideration,

l-.! gro* trees all along the approach road & buffer zone during the first year ofoperation.
2. To carry out regular health check-up for the workers in the nearby Hospital.
3. To provide metal sheet barricade to a height of minimum 6 mtrs iround the working area.
4. To take necessary measures to arrest noise and vibrarion from the quarry area.
5. To maintain buffer all-round the lease area.
6. To comply wirh the acrion plan submitted to rhe observarion in CCR.
7. EC is subjecr to final outcome of w.p. No. 19135/2023 & w.p. No. 2761112023 pending

before the Hon'ble High courr of Karnataka and original Applicarion No. g5/2021 pending
before the National Green Tribunal (SZ), Chennai.

The Authority have considered the proposal during the meeting held on 27th March 2026.
The Authority noted that, considering the maximum annual producriJn, the proposed life ofthequarry is 2l years. After discussion, and taking into accouni the proved production and proved
reserves, the Authority decided to extend the validity ofthe Environmentai Clearance to 23 years
from date ofissue of validity ofEC. All orher condirions olthe EC issued by SEIAA on t g.oa.io tg
shall remain unchanged.

Room No.706, 7th Floor,4th Gate, M.S. Building, Bengaluru - 560 OO1 Phone : 080-22032497 Fax : 080-22254371
Website : http://parivesh.nic.in e-mail msseiaakarnataka@gmail.com

EXTENSION oF VALIDITY OF E]\VIR()NlTENTAL CLEARANCE
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lJence the order.

Pursuant to the facts and circumstances in the preamble, the validity ofthe Environmental
Clearance issued vide letter No. SEIAA 447 MIN 2019 dated 19.08.2019 to Sri.T.V. Srinivasa , S/o
Sri. Thimmarayappa, Virupakshi Post. Mulbagal Taluk, Kolar District by the State Level
Environment Impact Assessment Authority, Karnataka for Building Stone Quarry Project at
Sy.No.l99 of Devaravasamudra Village. Mulbagal Taluk, Kolar District (2-20 Acres) stands
extend the validity ofthe Environmental Clearance to 23 years (including Mine Closure) from dale
of issue olvalidity of EC. All other conditions of the EC issued by SEIAA on 19.08.2019 shall
remain unchanged rvith following consideration,

l. The PP Shall grow trees all alongthe approach road & buffer zone during the first year of
operalion.

2. The PP Shall carry out regular health checkup lor the workers in the nearby Ilospital.
3. The PP Shall provide metal sheet berricade to an height of minimum 3 mtrs around the

working area.
4. The PP Shall take necessary measures to arrest noise and vibration from the quarry area.
5. The PP Shall maintain buffer all round the lease area.
6. To comply with the action plan submitted to the observalion in CCR.
7. EC is subject to final outcome of W.P. No. 19135/2023 & W.P. No. 2761112023 pending

before the Hon'ble High Court of Karnataka and Original Application No. 85/202 I pending
before the National Green Tribunal (SZ). Chennai.

Arklitional Conditions

1

The pp shall provide all round barricade to a minimum height 6.0m with GI sheet fencing
around the working area and also take necessary measures to minimize noise and vibration
from the quarry area due to quarry blasting.
The PP should ensure the safety of rvorking professionals and provide the personal
protective equipment's to all the working people in the quarry area with control blasting (if
ipplicable) anJ also should provide regular safety and occupational hazards training to all
thi workers and ensure the first aid box in the project as per the labour rulcs/acts. To carry
out regular health checkup for the workers mainly for audiomelry & spirometry from the

nearby Hospital.
The pp shall provide basic facilities such as Potable drinking water, rest area. proper
sanitary facilities for the colony/workplace as per the labour law. Waslewaler and domestic
solid waste generated should be disposed of in a scientilic manner.
The PP shall grow trees all along the approach road & buffer zone during the first year of
operation. About 400 nos per km either sides avenue plantations oflocal and native species

to be planted in the first ylar ofoperation and maintained by providing the tree guard and

regular wate ring.
The PP should ensure the motorable approach road to the quarry and sprinkle the water as

and rrhen required for dust suppression.
The topsoil if any should be stacked at earmarked site only and should not be kept
unutili;ed for a periort of more than 3 years. The topsoil should be used for reclamation
and plantation
Coriorare Environmental Responsibility (CER) should be a part of EMP cost. the CER
shail be specilic activity, time bound and should support the !'nvironmenl in compliance to

J

.l

5

6

7
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the office memorandum dated lst May 2018 (F.No. 22-651201 7-lA-lll) and subsequent
OM dated 30th September 2020, 2fth October 2020 and 25th February 2021. The PP shall
regularly submit the compliance lbr the CER commitments regularly in HYCR.

8. The PP shall follow Labour laws and Mines Act in the proposed project.
9. The PP shall maintain buffer all-round the lease area.
10. The Proponent shall be solely responsible for the authenticity and legality of all land

documents submitted for obtaining Extension of validity of EC and Proponent shall bear
full liability for any legal issues, claims, or disputes arising therefrom.

(Srinivasulu)
Member Secretarl',
SI--lAA. Karnataka.

Copy to:
l. The Secretary, Ministry of Environment, Forests and Climate Change,

IndiraParyavaranBhavan, JorBagh Road, Aliganj, New Delhi- I 10003.
2. The Director, Department of Mines & Geology, Khanija Bhavan, Race course Road,

Bengaluru - 560001.
3. The Member Secretary, Kamataka State Pollution Control Board, Bangalore.
4. The APCCF, Regional Office, Ministry of Environment & Forests (52), Kendriya Sadan, IV

Floor, E & F rvings, lTth Main Road. Koramangala IlBlock, Bangalore560034.
5. Guard File.

To
Sri.T.V. Srinivasa
S/o Sri. Thimmarayappa,
Virupakshi Post. Mulbagal Taluk,
Kolar District

Digitally Signed by : Sri Srinivasulu IFS
Member Secretary, SEIAA

Date: 16/04/2026

Signature Not Verified
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